2615 President's Assent to Bills APRIL 5, 1068

‘SHUKLA):
"Table: —

(1) A copy of the Indian Forest
Service (Appointment by
Promotion) Amendment Re-
gulations, 1968, published in
Notification No. G.S.R. 537 in
Gazette of India dated the
23rd March, 1968, under sub-
section (2) of setcion 3 of
the All India Services Act,
1951. [Placed in Library,
See No. LT-765/68].

(2) A copy each of the following
President’s Acts under sub-
section (3) of section 3
of the West Bengal State
Legislature (Delegation cf
Powers) Act, 1968: —

(i) The Court-fees (West Ben-
gal Amendment) Act, 1268
(President’s Aect No. 7 of
1968)  published in Gaz-
ette of India dated the 2611
March, 1968,

(ii) The West Bengal Separa-
tion of Judicial and Exe-
cutive Functions Act, 1963
(President's Act No. 8 of
1968) published in Gazette
of India dated the 26th
March, 1968,

[Placed in Library,
. LT-766/68).

(3)(i) A copy of the Arms
(Second Amendment) Rules,
1887, published in Notifica-
tion No, G.S.R. 3 in Gazette
of India dated the 6th Janu-
ary, 1968, under sub-section
(3) of section 44 of the Arms
Act, 1959.

(ii) A statement showing
reasons for delay in laying
the above Notification.

[Placed in ibrary. See No. LT-
671/68].

I beg to lay on the

See Nu.

"PRESIDENT'S ASSENT TO BILLS

SECRETARY: Sir, I lay cr the
“Table following two Bills passed by
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the Houses of Parliament during the
current Session and assented to by
the President since a report was last

made to the House on the 29th March,
1968: —

(1) The Uttar Pradesh Appro-
priation Bill 1068,

(2) The Uttar Pradesh Appro-
priation (Vote on Accoumt)
Bill, 1968.

COMMITTEE ON PUBLIC UNDER-
TAKINGS

NinTH REpoORT

SHRI D. N. TIWARY (Gopalganj::
I beg to present the Ninth Report of
the Committee on Public Undertak-
ings on Central Warehousing Cor-
poration.

12.09 hrs.
RE. POINT OF ORDER

SHRI S. M. BANERJEE (Kanpur):
My point of order is under rule 340.
I wish to move that the debate on
the Demands for Grants of the Minis=
try of External Affairs be adjourncd
for reasons which I shall state now.

Today in the whole. country, more
than 45,000 life insurance wcorkers are
on stripe (Interruptions). 1 have got
a report of complete sloppage vof
work by workers in the LIC. On Lop
of the failure of Government to nege-
tiate with them in time and forecing
more than 45000 insuranc2 workers
to go on strike, there is another reason
why I seek adjournment. That is that
today in public undertakings in
Bangalore, in HAL and B.EL. 14,000
workers are on the streets because
of lock-out. HAL is a vital defence
installation manufacturing supersonic
jets. I am surprised that the hon.
Defence Minister and the Finance
Minister or in his absence, Shri K. C.
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Pant, have not come out with a state-
ment on these matters of vital im-
portance,

One ig the strike by 40,000 workers,
employees, of the LIC and the other is
the lock-out by the Government in
the HAL and BEL. (Interruption). We
must know the position; especially
when Parliament is in session, before
declaring any lock-out they must let
us know the position. I am surprised
that witnout informing Parliament
they have done it. Therefore, I want
¥ou to adjourn the husiness of the
House and take up une discussion of
thtse two issues—the strike of the LIC
employees and the lock-out in those
establishments,

ot <y g () : W atee
T FIAET W deqr a1 F At &1
IHT SR & FAT feay qmr =nfgdr

MR. SPEAKER: When I am on my
legs, I request you all to sit down. I
would like Mr, Banerjee to take note
also of the other rule—rule 341—

which is next to rule 340 which you ;

have quoted. Rule 341 says:

“If the Speaker is of opinion
that & motion for ... .abuse cf the
rules of tne House....he may
forthwith put the question there-
on or decline to propose the
question.”

The point is, we are discussing
these budget demands. I do not think
anybody will be happy to adjourn the
House and discuss something else.
The points raised by you are impor-
tant. I do not mean to say they are
unimportant. But there is some other
occasion for it; we are getting the
demands under the Labour Ministry,
when we can discuss them. But now
to discuss the strike notice of the LIC-
employees and about their going to
demonstrate......

SHRI S. M. BANERJEE: Today they
are all on strike, (Interruption).
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MR. SPEAKER: Today they are on
strike; the LIC employees. Tomor-
row somebody else may be on strike
and the day after tomorrow some-
body else. If you adjourn under
this rule, do you think Parliament
can sit on any day, not only today
or tomorrow but on any day?

SHRI S. M. BANERJEE: I request
the Defence Minister and the Fin-
ance Minister to make statements on
the situation,

4t o wTAAw (gt
Teww anda s@r g |

MR. SPEAKER: I cannot ask them
what the Government will be doing.

ot az : gOER A w7 wTe-
agz fegr g ag @ oY mwer
2 1w Wt agiey #Y age AW & fag
Fg | o afea aemw fiog @m0

12.13 hrs.

DEMANDS FOR GRANTS, 1968-69—
Contd.

MINISTRY OF EXTERNAL AFFAIRS—
Contd,

MR. SPEAKER: Now, the point is,
we have only two hours left for the
demands for grants under this Minis-
try. The Prime Minister will have
to reply roundabout 3.15. I may say
for the information of the Members
of the Congress party that they have
got only 45 minutes and the Oppo-
sition has 45 minutes. I am sure the
Prime Minister will need half an
hour or 45 minutes. Therefore,
within the time available, I can only
ce¥Pone or two speakers, the Oppo-
sition have also got a chamce: one
or two Members from the SSP and
the PSP, and Independents also.

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar): You have got your
discretion.



